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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH. NEW DELHI

0.A./T.A4. No. /(“A'ofz,cw.
Miys. Suadeil, K 74 Vs Wsiin 2 Finale S

The above noted case was decided vide Judgement/Order dated

"é( F/2ansh by the Bench comprising of

Hon’ble Mr. < A7 Lzl M4
p

Hon'ble Mr.

Tha QppllL&nt\511rPspOﬁdeﬂu(%) in the above noted Cass
Filed “W‘Pf 1P No’é""mi/of K //oa!‘?/olln the High Court and the

Cg .,qLa; 5 Cmlisu o/
Hon’hle High Court v1db urder/Judgement dated /’IZL_HJ/

has been please to - .

{a) Dismiss/admitteds

reer/Judgement of this Tribunal.
, ‘ : . (o
Vﬁi. Stayed the operation of the Judgement of the Trlbungéifinj -]
(d) Modifﬁedfsubi}itsd the juomnmenufuroe; of the Tribunal.

(e} Disposed the nLMLEL/CUWLP.

St

submitted for perusal of Hon’ nlb unetchairman_and Hon 'bls

Menbers of the Benoh.
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FORM NO. 2

PRINCIPAL BENCH, NEW DELHI.

CENTRAL ADMINISTRATIVE TRIBUNAL
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REPORT ON THE SCRUTINY OF APPLICATION
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and pagination done perly 7

13. Has the applicant. exhausted all MR
~ .

available remedies 7

lave the declaiation as ;equw«nd Ny
y item 7 of Form-I1 been made ?

14.

[0 e

11

C'J

vae required number of en

avea velo
(file size) bsaring full addr
af © ile

15.

as s §>}§>

g 9 , | ;
\

or .
v \@xb:

4

he Eaboﬂden g baen i

-~ i

16.(a) Whether the reiiefs séught
arise out of single cause o
action 7

iy =h

(b) Whether any interim relief is }§Q§4 ' |
ed : ' |

iled, is it %upbcriéd
davit of applicant 7

17. In case an WA for condonation of _
In case an W o NI

18, Whether this case can be neard by %ﬁﬁ?,
Singla Bench 7 S

19. Any other point 7

(dL_MAﬂxér~éﬁhﬁﬂﬁatTan—c€~ue;dv S

OR A

erder in respect at Item No(s)y

s 1

The application has not b lzn Found n
1

Ttam NOs.

,i'\

ta;

{b) Application is not on frescribed size of paper

{¢) MA U/R 4(5Y(a) / 4(5)(p) has not baen Tiled.

{d) Appiication /CDUHSEI as not signed each page of the

aﬁﬁiicaLsOﬂ/OB cument
{e) MA U/R 6 has not begi

ht ba returned.to the applicant for rectification

[
=h
ct
oy
(62,
Q.
(l)'
’D
0
n
£
ety
“r
:F'
- r!r
o
sk
b
73]
.

SCRUTINY CLERK

SECTION OFFICER

;D{LLT) . NO. 5@&%%}*})/”’

JOINT REGISTRAR COURT




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 i
PRINCIPAL BENCH; MNEW DELHI. =

0.6.Ngp @ /2000 /
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IN THE CENTRAL ADMINISTRATIVEVTRIBUNAL;
PRINCIFPAL BENCH; NEW DELHI.

D.A.No.______ /2000

In the matter ofes-—

1. Mrs . Sudesh
wife of Shri Rajbir Singh
/o0 RZO-11, New Roshan Fura
Majafgarh,
New Delhi-110004

2. Mrs.Aleyamma VYarghese
w/o Shri Varghese C.0 1
r/o C-7-B, Sawal Nagar,
near Sadiq Nagai,
New Delhi. : 1

I Miss Bindumol! Joseph ‘
E d/o0 Shri Joseph A.G.
- r/o A-24, Adarsh Nagar,

Jiwan Fark,

Uttam Nagar,

New Delhi.

4., Ms.Shaii Thomas
/0 Shri Thaomas V.C.
r/0 Q.No.&636, Tihar Complex
Mew Delhi.

wn

Mrs.Rosamma F.J.

w/0 Shri Mathew

& r/o WZ-291, Bali No.10,

Lajwanti Garden,

New Delhi.sciiieocinnenscnanncsApplicants

Versus

1. Union of India
through Secretary,
. Ministry of Home Affairs,
Novrth Block '
New Delhi.
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2 Inspector General of Frison
Central Jail,
Tihar,
New Delhi-1100464

Fa Lt.Governor of Delhi

Raj Niwas

3, Sham Nath Marg
Delhi-1100584 . . .iucasnccnasnsnaneaR@spondents

APPLICATION UNDER SECTION 19 OF THE
ADMINISTRATIVE TRIBUNAL ACT, 1985.

DETAILS OF THE APPLICATION

1. Farticulars of the order against which
the application is made.

That the present application is directed

against the action of the respondents in not

fay

granting the status of Government servants

to the applicants and not granting them pay and

other perquisites available to regular

- employees.,

~y

;.é.m.'JﬁriéEictimn-nf the Tribunal

The Aépplicants further declare that the
subject matter of the order against which they

seek red;essal is within - -the jurisdiction of the

‘Hon“ble Tribunal.

)
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3. Limitation

The applicants further declare that the case
is within the limitation period prescribed in
Section 21 of the Administrative Tribunal Act,

19835.

4. Facts of the case

)
4.1 That the applicants are the citizen of India
and entitled to the protection of fundamental
rightes guaranteed under the Constitution of

India.

4.2 That the - applicants are working with the

respondent no.2 in Central Jail Hospital as Staff

Nurses from the various dates shown below. The

—_— 4

applicants finding the posts vacant sent the

applications and thereafter the interview letters

were sent ©to the applicants and the applicants

were interviewed by the R.M.0. Central Jail

Hospital. @ The photo copies of some of the

interview letters are filed herewith and is marked

as Annexure-Al (collectively).

S.No. Name Designation - Date of Joining

1. Applicant No.l Staff Nurse 11.07.19946

[ ]
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2. Applicsnt_ﬂoiz Staff Nurse 13.09.1997
Z. Applicant No.Z® Staff Nurse 21.03.1998
4, Applicant Np.4 Staff Nurse 01.00.199%
Q. Applicant No.3 Staff Nurse 085,03.1999

4.% That the applicants after they joined duties
from various dates have been performing duties as
Staff Nurses as per rosters made by the R.M.O0.
from time to time. The applicants have been
performing - these duties in shifts during morning
to night. The duty is also being performed in the
similar fashion by +the applicants along with
permanent employees as well. The copies of the
duties roster showing the. performance of the
tduties by the applicants in shifts are being filed

herewith and is marked as Annexure—~A.2.

4.4 That initially when the applicants wetre

amnployved tﬁ}ough interviews they were assured that
they will be paid salaries as are being paid to
the fegular emplovees in the pay scale of

Rs . 3000~-8000

4.5 That‘%the applicants when completed their

tenure of one month them the salary was paid to

Quelealy
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them in the form of conveyance allowance and not

the salaries as being given to the permanent

employees through promised. The applicants were
initially paid. the salariezs at the rate of
Rs.100/~ per day, which has now been enhanced to
Rs. 150/~ per day in the form of convevance
allowance. EBefore taking the salaries/péyments in
the fdrm of convevance allowance, the appliﬁants
agitated thét why they have to fill up the
proforma of convevance charges as promised, but
the R.M.0. suggested that it 1is a temporary
arrangement and they will be paid regular salary
after =some time. However, till date regular
salaries have not been paid to them and they are
being paid salaries in the form of conveyance
charges. The salary now in the form of
conveyance allowance is being paid at the rate of
Rz.130/- per day but the said salary is paid for

the complete month in the end of the month.

4.6 That the applicants agitated this point of
receiving salary with the RiM.0. as well as with
respondent No.2. However, the respondent no.2 did
not listen to the applicants‘and rather threatened

them of throwing out.

4.7 That the applicants, therefore, have no other

pption except to accept the salary in the form of

3
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conveyance allowance. The applicants submit  that

the said conveyance allowance bears absolutely no
relation to the distance covered by the applicants
from their residence to the Central Jail and back.
So much so while a person with a short distance to
cover was paid higher convevance allowance than a
person with a longer distance was paid with lesser
conveyance allowance. This contravene of duties
would go to prove that the payment of the monthly
salary in the form of convevance allowance was
nothing but an Ruse Plaved upon by the respondents
with thwart the due prucesg‘of regularisation of
the services of the applicants who have been
woarking with the respondents for years

together.

4.8 That the applicants had recently in February,
2000 also approached 'the R.M.0. Central Jail
Hospital for regularisation of their services as
well as for demanding the salary pavable to the
regular employees. However, even then on their
oral representation the R.M.0. did not agree and
rather an order was issued whereby certain another
similarly situated applicants those who were

working as Fharmaaceutist Assistant ware turned

out from the service who had represented in

writing. Thus the aforesaid action of the
respondents is bad in law and, therefore, the
&
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applicants have been forced to fill up the

convevance proforma regularly and have to accept
the payment as they had been receiving earlier.
The copy "of the one of the proforma blank which®
iz being filled by the applicants 1is filed
heréwith for the perusal of this Hon’ble Tribunal

and is marked as Annexure—A.3

4.9. That since the applicants had been working
with the respondents for more than 4 vears and
have been performing the duties along with regular
employees and now may not be in a position to join
fresh job with the Government, therefore, they had

no option except to continue working with the

respondent and receive salaries in  the form
of conveyance allowance as paid by the
respondents.

4,10, That the applicants even in May, 1999

requested to respondent no.2 that recommendation
of the VYth Fay Commission in regard to salary of
the staff working in the Centre be also made
applicahle in the case of the applicants.
However, this request was also turned down, rather
applicants 1 and 2 were shown as absentees and
were given memos as to whyytheir services be not

terminated.

Sl




4.11 That the applicants have come te hknow that
vacant posts are existing with the respondenté,
therefore, the applicants can be easily
acrommodated and absorbed against the vacant posts
available with the respondent. It is also
pertinent to mention that ‘the applicants are
termed as Non Government Officials. © The
applicants submit that since there are existing
sanctioned regular posts available with the
respondents and  they are not filling the same
since long bescause ‘they are taking the servites of

the applicants in the present fashion. .

4.12 That the appliéants after they joined their
duties have heen performing the duties as being
performed by the regular  employees. Even the
memos - have been issued to the applicants if they
absent for one day without giving information the
respondents and then sxplanation is being asked
from the applicants énd the same procedure 1is
being followed for the regular employees as well.
The applicants are even transferred inter se from
one central“jail hospital to another céntral jail

hospital and orders are being passed for the same

post. :Théfﬁﬁpies of the memos and the transfer

orders are annexed herewith and is marked as

Annexure—-A.4 collectively for the perusal of this

Suslarh

.




Hon " ble Tribunal.

4.1% That the applicants are working for the last
moire  than four vears with the respondents and
performing their duties efficiently without any
hindrance and break, the applicants are not given
even any holidav/National Holiday etec. and even
then +the applicants apprehend that they may be

thrown out by the respondents at any time. The
applicants, therefore, apprehend that their
services mavy be terminated/dispensed with by the

respondents.

4.14 That the applicants have been working from

the dates shown in the tables. The applicants are
also obeying the orders and instructions passed by
the respondents from time to time. The applicants
have to wear white uniform as‘ ordered by the
respondents and aven in an Drder_dated 27.11.1994
it was specifically mentioned that failure to
comply with the instructions issued will ' attract
the provisions of C.C.S5.{(Conduct) Rules, 1964.
Therefore, the applicants are ewem being treated
just like regular emplovees by the respondents but
are paid salaries in the form of conveyance
allowance which is a camouflage. The applicants
have been issued experience certificates as well

as appreciations letters by the respondents.

~0
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Photo capy af the office order

No.F.S5/RMO/CHI/26/7033 to 47 dated 27.11.1996 and
experience certificates and appreciation letters
are filed herewith and marked as Annexure—-A.9D

collectively.

4.15% That the applicants are qualified on
permanent posts. All ‘the applicants are
qualified for permanent posts and having Diploma
in Nursing, as required for the permanent posts.
The applicants are also Tiling the extraﬁt of the
register showing the duties being performed by
them regularly. The copy of the extract of the
register is filed herewith and is markad as

Annexure—A.b6.
9. Brounds
Aggrieved by the unjust, arbitrary and high

handed approach of the respondents, the applicants

impugn the 1legality of the  action of the

respondents on the following amongst other
groundsa—

A Because the applicants are being paid in the
form of conveyance allowance instead of the'

calaries as being paid to the regular employees

and the payment made in the form of conveyance

10
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allowance is nothing but exploitation of +the

applicants that no regular jobs, no security and
no regular scale of pay. The exploitation evén to
not letting them observe even the National Holiday
as they are performing the duties in shift

continuously.

E. Because every person working with the
Government legitimately looks forward to growing'
in  the service in course of time but to talk of
growth the applicants have been forced to move
downwards in as much as their salaries have been
reduced as they have been deprived of weakly off

and so on.

C. Because the funds for payment of the monthly
salaries of the applicant in the form of
conveyance allowance are being provided by the
Ministry of Health and Family Welfare and it is
thus the responsibility of the respondents to
absorb the applicants in the regular

estabhlishment.

D. Because the applicants have been working with
the respondents for the last about two years, the
respondents cannot be allowed to jettison the
applicants at this stage when they are growing old

to get fresh job with the Government at this

11
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stage.

E. Because in so far as the applicants are
recipants of cruel treatment at the hands of the

respondents and are not allowed to speak their
mind =ven if in dignity of the worst kind work are

heaped upon them.

Fa Because there is violation of Articles 14,

16, 19 and Z1 of the Constitution of India.

Ga Because apart from the provisions of Articles
14 and 21 of the Constitution of India which are
applicable with all force in the case of the
applicants, even the policy enunciated in the
Directive Principles of State Poliﬁy enjoved that
State should endeavor for securing the right of
citizen to an adequate means of livelihood. Tha%
policy has been abruptly, understandably and
unaccountably given a good hve by the

respondents.

H. Because what the applicants receive as
payment is nothing but-wagez/salary‘théy were paid
at fixed rate of Rs.150/- per day regularly for

more than four vears.

I. PBecause the manner in which the : applicants

Suuelsihy




function/work and the way they were paid make it

obvious that ~ they are not volunteesrs/Non—
Government Officials, they are temporary employees
or at the most casual employvees and by working
continuously for more than four vears/for more
than 240 days continuously without break they are
entitled to be treated as temporary emplovees
against the post lving still vacant and entitled

to be regularized against the said posts.

J. Because the respondent; are taking services
from the applicants for the last more than four
years, their salaries and conditionzs  of service
are not at par with the regular emplovees and they
are denied the benefit in the present camoflague

of paying salaries in the form eof convevance

allowance.

K. Because the Article 14 of the Constitution of
India, which has been vicolated clearly declares
that there shall be equality before law and equal
protection of the law and implicit in it is
further principle that there must be equal pay for
work of equal volume. The applicants/petitioners
are admittedly performing the same duties as
performed by the regular emplovees as Male Staff
Nurses, they must, therefore, get the same salary

and conditions of service as available +to other

1=
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gimilar situated permanant emplovess. Therefore,

the applicants are entitled for regularisation aof

their service and absorption against regular

VACANCLES .

4. -Details of remedies exhausted.

The applicants have exhausted all the
remedies available to them under the service

rules.

7.  Matter previously filed or pending with

any other court.

The applicants further declare that they had
not previously filed any application, writ
petition, or suit regarding the matter in respect
of which the application has been made before any
court of law or any other authority or any other
court or tribumal nor any such application, writ

petition or suit is pending before any of them.

8. Relief claimed

In view of the submissions made in the
foregoing paragraphs, it is, therefore,
respectfully praved that this Hon‘ble Tribunal may

be pleased to direct the respondents to prepare a

14

Suelsrhy




scheme within a time frame whereby giving scales

——

of pay as are available to regular Bovernment

servants, depending upon their qualifications.

g

uperience and job reguirements and to girant them

~—

the benefit with effect from_ the 2 he had

joined with the department as shown in the table
T

above.

Fass such other further orders as may be

deemed fit and proper in the facts and

circumstances of the case.

9. Interim relief

Fending final determination of the

application, the respondents may be restraineqj

from terminating or dispensing with the services

of the applicants and the applicants are allowed

to perform their duties without let or hindrance.

10. The application has been filed through

counsel .

11. Details of postal orders in respect of the

application fee:

er g 3 ERY
i) No. of I.F.0D:6 Faé’Bz*-/dl—,GFaQ:H—)‘S/

\
ii) Name of the Issuing Fost Offices %&Qf&‘ H—‘g‘ ousd PO

|..d.
on
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V ae
\
' , Do
iii) Date of the issue of Postal Orders: | 7 <% << o
12. List of Enclosures
As per Index.
é&mhau
Applicants
Delhi . through kfuﬁg%/A/Aﬁ
)y(?J\J\ \ ZE»wépij et
Dated:-16.08.2000 (S.N.Gupta) & (Sanjay Kumar)
Advocates
342, lLawyers’ Chambers
Civil Wing,
) Tis Hazari Courts,
N Delhi-~110006

VERIFICATION

I, Mrs.8udesh, applicant No.l, do hereby
verify that the contents of paras 1 to 12 of the
above application are true and correct as per my
knowledge. The legal submissions made as per the
legal advise received and believed by me to be
true.

Verified at New Delhi on this 16th day of
August, 2000.

Suolerly

Applicant No.l
I. Aleyamma Varghese, applicant No.2, do

16
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hereby verify that the contents of paras 1 to

of the above application are true and correct

pef my knowledge. The legal submissions made
per the legal advise received and believed by

to be true.

Verified at New Delhi on this l6th  day

August, Z000.

as

as

me

of

A Vaxghoge

Applicant Nop.2

I, Bindumol: Joseph, applicant No.3,
hareby wverify that the contents of paras 1 to
of the above application are true and correct
per my knowledge. The lzgal submissions madé
per the legal advise received and believed by

to be true.

Verified at New Delhi on this 1éth day

August, 2004,

do

as
as

me

of

Bodiens)  Ferefh

. onol_Dos

o Applicant Mo.3

I. Shaji Thomaz, applicant No.4, do hereby

verify that the contents of paras 1 to 12 of
above application are true and correct as per
knowledge. The legal submissions made as per

legal advise received and believed by me to

17
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trus.

Varified at New Delhi on this 1éth day of

AugUs 2000. ' S EA
usts é’)ﬁpﬁ,

Applicant No.4

I, Rosamma F.J., applicant @0.55 do hereby
vefify that the contents of pa}aé 1 to 12 af the
above application ére true and correct as per my
knowledgé. The legal submissions made as per the

legal advise received and believed by me to be

S true.

Verified at New Delhi on this 1é6th day of

August, 2000,

Applicant No.3




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL;
PRINCIPAL BENCH; NEW DELHI.

Fye

M.A.NMod___ of 2000

0.A:No. /2000

\éW

Mrs.8udesh and otherS.icsercnsnsrsscBpplicants

In the matter of:-—

Varsus

Union of India and otherén,.....1...Resp0ndents

Application under Rule 4(5) of the
Administrative Tribunal Rules, 19835,

MOST RESPECTFULLY SHOWETH

1 That the applicants have this day filed the
application under Section 19 of the Administrative

Tribunal ﬁctéfl?BStdirected against the action of
the - respoﬁdents in not granting the status of
governmentIJSErvants to the  applicants and not
granting them proper scale of pay and other
pre-quities available to regular employees. All
the éppiicants are similarly situate and affected

by the same action.

19
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2. That the applicants say and submit that “the
action against them have been made is common to
all the applicants and common gquestion of facts
and law arise in the original application. It. is‘
accordingly praved that this Hon’b;e Tribunal may
be allowed the applicantsh to .file a single

application as the relief claimed by all the
' applicants is the same.

Luodsth

Applicant

(S.N.Gupta) & (Sanjay Kumar)
Advocates

342, Lawvers’ Chambers

Civil Wing,

Tis Hazari Courts,
Delhi-110006

Deihi through

N " Dated:~16.08.2000

VERIFICATION

I, Sudesh, applicant No.l, do hereby verify
that the contents of paras 1 and 2 of the abaove
application under Rule'4(5) of the Administrative
Tribunal Rules, 1985 believéd to be true and
correct as per legal advice and no material has
been concealed therefrom.

Verified at New Delhi on this i4th day of

August, 2000,

Siolehy

Applicant Neo.l -’
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. OFFICE OF“""E R.M.0,, CENTRAL JAIL HOSPITAL : TIHAR:
Y S NEY DELHT '
NO.F.5/RMO,/CaH,97,/ gn!g o _x,Dated:-n\w&&
To, e o L
SHr T l HO MY S
] c./o &,HIN\) \XOSL— :
HNO (T, GAOTAM NAGAL

NEW Dc:Z_H} 4‘7

sub:_Caldd e l\'\"\'{\mncoon w.\l«q H o .Sf Mm——\—&
o CLain i&ﬁ Cm‘Q/lwp»i én‘&-‘—i«Qo . aﬁ

{ ' ' 8ir, ‘ N

Please rerer to) your application/ letter Dated -

EES I R )

em—w. s YOU are hereby direscted to appear for an interview
o " in my Office on \-)J[""J & ___ at JO—Qa’O nm

- ——v-—--vm--w-— v ——

. \ . ' o . Yours fajthfully,

- o ' o . RESTIDERT MEDI¢X, OFFICER
' : - . . CENTRAL. JATL HOSPITAL

TE—;_.R: NEW DIIMNIT.

HW Tru—C%]

B - : M




OFFICE OF THE R.M,0., CENTRAL JAIL HOSPITAL NEW DELHT,
NO.F.5/R’MO/CJIE/97/ g,é-%' . Dateq 1= 1575 /(/,}-

ijff
Mrs, Aleyamma Varghese,
A-39, Sawal Nagar.
Near Sadiq Nagar,
New Delhi-1100 49. : ;

Subs- N.G.O.£§taff Nurse).

 You are xmymaxtEd hereby requeeted t» rapcrt to
the undersigned with all original certificate =zlong with

photo copy on any working day at 10 am Zor consideration
of your application,

| @z/ﬁf@( 9y
\ ( DR,S.P., RARUA
. : _ RESIDENT MEDICAL OFFIZZER
A CENTPAL JAIL HOSEITAL
TIFAR 3 NTW DILHI,

e

. ' ) Copy to -
‘ The I.G.(P)/Q.I.G._(F).
pupekbia tric Cely
B R
M ) !
het)
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OFFICE OF THE R.M.Q. CENTRAL JAIL HOSPITAL TIHAR
NEW DELHI.

Ref. F.5/RNO/CJH/97/ 881 ~ Dated 5.2.98

to

Shri. 8Ivav Mol JosEPH

B-62-D,DDAF] ats,
opp. B., G, IO

Pashim Vihar,

Subi- Call for interview Post of Staff Whose. :

sir,
Please.refer toyour application/ letter

dated whereby you are hereby directed

- to appear for an interview in my office on 9.3.98

Yours faithfully,
Sd/-
(RESIDENT MEDICAL OFFICER)

CENTRAL JAIL HOSPITAL
TIHAR @ NEW DELHI.

True copy

Legrbltepry
i
N
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; OFFICE OF THE R,M.O., CENTRAL JAIL HOSPTITAL

Arrer- A-2—
A
/
TIUAR ¢ NEY DELH

!

?/L\/

I,

.

}7‘\.,

)

No. l" 5510 /CJH /9 8/ 75"

™
?

Dateds -~ «

f'L 6 95?

Duty Roster cf Staff Nurses w,e.f. 1lst July'1998 to ti 1
further order.
0l. Mr, Brajesh Tiwari I/ 1,P.D.,CJH 9.00 AM to 3,00 PM
02. Mr. G.S. Pandey Medicine Ward+ 9.00 A to 3.00 PM
" " 12 Cell o )
03, Mrs. Shiniy Jose - Medicine "l rad+ 9,060 & o 3,00 PM
. 12 Cell
04, Mrs. Sherly 3enay Ortho./Surgery 8.00 A% o 2,00 PM
W rd /
05. Mrs. Kavita Rani T,B. Hard 9.3 &t o~ 3,00 PM
06. Miss. Bindy(NGO) f.B. Ward 8.0 AK to 2,00 PM
07. Mrs, Grace RPelever ¢.02 AM te 3.0n PM
08, Mr, Hans Raj (}GO) Casualty 5,00 AM to 3,00 FM
09, Mr. Bobby Paskal’ B,T, ¥ard+ 9,00 AM to 3.00 PM
20 Cell '
10. Mz, Binu(NGO) Ortho/Surgery 2,00 PM to 8,00 PM
11, Mr. J.B. Singh(NGO) Casualty+ B.T. 3,00 FM4 to 9.00 PM
Hard+ 20 Cell
12. Mr. Manju Punnadse Medicien Ward+ 3.00 PM to 9.00 PM
12 Cell
13, Mr. Roumaon Jos=pn T.3. ¥Ward 3,00 PM to 9,00 PM
14, Mr., Rajender Shukla(NGO) Casualty+IPD £,00 PM to 8,00 AM
o/ 15. Mr. Jihi Jacob (1G0) Caryualtv+IPD 9.00 PM to 9,00 BM
16, Mrs. Annanma Sunny DAC . 9,00 AM to 3.00 PM
17. Mrs, Alliamma Varghese D2C 8.00 &M to 2.00 PM
18. Mr. Sunil Jenes DAC 3.00 PM to 9,00 PM
Central Jail No.4 M,I, Room Central Jail No.1 Female Ward
01. Mnita Arora 0l. Mrs, Justy Mol
02, Mrs Suja 02. Miss Moly Kutty
03. Mr. Cyril Thomes 03, Miss, Selvin (LIGO)
04, Mr, Jaison Joseph(NGO) 04. Mrs. Ratna(NGO)
05. Mr. Sohan Lal(NGO) 05. Mrs. Sudhesh(NGO)
06. Mrs. L.Sher Singh (NGO)
Central Jail ¥o.5 DaC
01, Mrs, Santosh Arera
02, Mr. Ramesh Tickko
03, My  D.F, Slqg%(wro)_
{ ,‘ "’::./':)--.
( DR. ¥.S. BAGHOTIA )
RESIDEI‘JT MEDT"AT: OPT‘ICER
COPY tOs = - CENTRAL J/ L 1056 AL
~~~~~~~~~ TIHAR ¢ MR Dt:i-q
01l. The A11 SMO's
02. "All Officials concerned,
03. D.D.. rledlcal). -t
A,

)i el FrurCefy
Quelsrh,




OFFICE OF THE R.M.O,, CENTRAL JAIL HOSPITAL TIHAR : NEW DELHL,

No.F,5/sMO/CIH/98/ 512 — 765 Dated:- G5 V¥
Duty roster of Staff Nurses for the Month of Sept.'98
ti1ll further order. !
Sr,No, Officials Name Elace . Timning
01,  Mr, Brajesh Tivari I/C IPD 8 aM to 3 BM
02, Mr, G,S. .Pandey B.T, Ward/20Cell 3 2M to 2 PM
03. Mrs. Kavita Rani . ———==w=dO==~--~ - 3.AM to 2 PM
P4, . "Mr, Manju Poonuose - Med., Ward+12Cell 8 AM to 2 PM
05. Mr, Cyril Thomes = = = ——-meewn doii.- 3 AM to 2 PM
G6. Mrs, Shiny Jose T.B. Ward 3 AM to 2 PM
07. Miss. Bindu D ettt GRS 3 AM to 2 PM
og, Mrs, Grace "Ortho/Suy. 3 2M to 2 PM
09. Miss, Jeojo Mol ————eJOo——— 2 MM to 2 BM
10, Mr, Hans Raj Casualty 3 MM to 2 PM
11, Mr. Roymon Joseph Med.+12 Cell 2 PM to 8 PM
12, Mr, Binu B,T. + 20 Cell 2 PM to 8 PM
v" 13,  Mr., Shajan Mathew Ortho. /Sury. Z PM to 8 PM
714, Mr, Jecnson Thomes T.B, Ward Z PM to € PM
/15, Mr, Jomon John Casualty . Z PM tc 8 PM
. Mr, R, Shukla IPD + Casualty & PM to 8 M
/17.  Mr, Jibi Jacab = e AGm e 3 PM to 8 M
'CENTRAL JAIL NO. 4 CENTRAL JAIL NO.- FEMALE YIARD
01, Miss, Molly Kutty " Mrs, Santosh Arora
Oa. Mrs., Suja Mathew Mrs, Shirlly-Beny
03: Mr, Baiju ' . Mrs, Sudesh -
; 04. Mr, Jaisign Joseph Mrs, Ratma Madhav
¥ 05, Mr. Sohan Lal Mrs. Justy Mai
06, Mrs. L. Sher !§1ngh Miss. alval
D.A.C, CENTRAL JAIL HOSPITAL  D.A.C. CENTRAL JAIL NO.>
01, Mrs. lnamma Sunny Mrs. Anita Arora

/
/

wr, Ramesh Tikko
Mr, Bobby Pastal

Mr, D. P Sj?ﬁ?l\

( DR.K.S. BAGHCTIA )
SENIOR MEDICAL FFICER
CENTRAL JAIL EQSPITAL

TIHAR : NEW DELHI,

02, Br, Sunil James
03. Mrs, Alliamma Verghese
4, Mr, Prince Joseph

847 Mie Tho wat {2 Teue

Ho. ¥ 5/8*40/@“/98/ S Pesdiz o

0l. .The I.G.(P)/D.I.G.(P).
02, The All sMO's, '
03. Resident Medical Officer,
04, D.S.(Medical),for information.

05, &ll Officials concerned. through respec

for information.
ve SMO's.

( DR.K.S. BAGHOITA )
SENIOR MEDICAL OFFICER
CENTRAL JAIS HOSP ITAL

TIHAR : NEWDELHI.

/%WM
: §3upﬁﬁl)
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OFFICE OF THE RESIDRNT MSDIC a1, CFFICER, CENTRAL JAiL

»
. >
) ) HOSPITAL, TIHAR , NEW DZLHI-110064,
No.F. 5/RMO/CIH/98/ 15 5 ts ~ 7.2 Sy | Dated : 37 ./ %
L Duty Roster of Central Jail Hospital for Staff Nursesofr
. the Month Of Nov'98 for Sunday & Holidays till further orders
Day & Morning @, ”venihg- Ni
© . «vVenin ; ght
Date: (8aM to 2PM! (2 to_gmv) X8 PM to 8 -
01,11.98 Mr, Cyril Thomas ~ Mr. Jamorr Hohn Mr, Binu
Sunday Mr, HansRaf {Casulty) %x,,?rince Joseph Mr. Jibi Hacob -
r$.A,Verghese - Mr, Jeevan Thomas
(Dacy . (Casulty) .
Mr, Thomas K, Jame Mr, Shafan Mathew
_ . Vi~ At f pi, :
04,11, 98 Mr, shiny Jose! - Mr, Sunil James Mr, Binu
WednessdayMr. Hans Raj Mr, Prince'Joseph Mr, Jibi J@coé
Guru NanakMrs, A.Verghese MZ. Jaevan Thomas :
Birthday (DxC) ' (Casualty) '
: "|Mr, Thomas K,Jame ) ML, Shajan~Mathew
) Lr,iﬁ - O 47 37 81
08.11,98 wMr, G.S.Pandey Mr., Jomon John . Mr, Binu
Sunday Mr, Hans Raj Mr Prince Joseph - Mr, Jibi Jaceb
~(Casulty) (D2.C) :
Mrs, A,Verghese Mr. . Jeevan Thomas_
< (DaC) (Casulty)
Mr, Thomas ‘K, James . . r, Shajan Mathew
‘ T ) | o
15,11,98 Mrs, Kavita Rani "HMr. Sunil James Me—B1ma
Sunday Mr. Hans. Raj Mr. Prince Joseph ME—-Jibi Jacsh
' " {Casulty) . . ~ (Dac) . i
Mrs. A,Verghese _ Mr. .Jeevan Thomas .
- (DAC) (Casulty) : |
Mr. Thomas K.Jiﬁp - Mr. Shajan Mathew_-—
22,11.98 Mrs, /namma Sunny Mr, . Jaman John Me—Biny
Sunday9 Mr. Hans Raj (Casulty)Mr, Prince Joseph Mr, Jibi Jac@£3
Mrs, i.Verghese (DAC) (DxC) r Tl Taws.
,///Mr. Thomas K.anes Mr. Jsevan Thomas P% ’7 { laesd

{

Myt

™
24,11,098 HMr, Cyril Thomas
Tuesday Mr, Hans Raj(casul

Guru Teg Mrsg
Martyrdom Mr,

Day

29.11,98 Mr,

Sunday

gg)
» A.Verghese (DAC)
Thomas K. James

/M{/“U

G. S, Pandey
Mr, Hans Raj
(Casulty) @

I'S. A,Verghese (DAC)

v
%//ﬁr. Thomas ?i;igff

(Casulty)

Mr. Shajan Mathew

Mr. Raymén Josenh Mo, Biag
-Mr., Prince Joseph My, Jihi Szped
Mr. Jsevan Thomas F(hflh’k*fjahd
(Casulgy) - ' '
Mathew

Mr, Shajan

Mr, Sunil James Mr. Binu-
ir. Prince Joseph Mr. Jibi Jaced -
Mr, Jeevan Thomas M Tk -Jewy

(Casulty)
Mr. Shajan Mathew ////

Contd

R S
é%#g4&7%ﬂ“LL”*ﬁ
Qualorhy
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ON- LEAVE .

01, Mrs. A, Sunny E,L, 20th Oct. to 13th Nov. ‘98
02. Mr. Raymon Joseph 2nd Nov, 98 to 19th Nov, 98
03, Mrs. Grac Vijay Maternity Leaye lst Nov.98 tc 15th March 99
04. Miss Bindu 27th Oct,98 to 28th Hov, 98, 8

P
N

(DR, K.8I § ”G HOTIA)
SENIOR MEDICAL CFIICER .
CBHT\“L JAIL HCSPITAL
. ) TIHZL‘\o RPVJ Dn‘ LHIQ
COEX to -

01, Thc RMC, for information,

02, D,S,(Medical) for information,
03. All Officials concerned.

O4ﬂ D,HeC* (Incharge), CJ-.3,

. (Dk., K. s BLGHGTIA)
SENICR MEDICAL CFFICER
CENTRAL JAQL HOSFITAL
¢ : TIHNR : NEW DELKT,
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| . o

?.3, ?.m / ngxlmﬂ&um i . -

5y MEy Ishan Lab (WBO) Se ME®elabiee{ne
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UFFICE OF THE R,M,0. CENTRAL JAIL HOSPITAL TIHAR: NEW DELHI.

HO.Fo o 5/RH0,/CIH,/29 /893-7900 Datedse 7/5/99
Duty Rontor of Staf€ Nurse for the month of May'99 to ti11

further order,

Prerinbmtbechemta

S, N0, officiefl N ame ' ward(plage) Timing, f’

1, Mr.Brajesh Tiwari

24 Mrs, KaVi.ta

3. Mt.G.SO pan&y

4, Mrs, sShiney Jose

5, Nrs Hosamma (NGO)

6. Mr. Jomnon JOhn ’

Te MY, Roywl Jose

8, M, mty Mal m

9, Mr, Hans Raj (NGO)

10, Mrs, Grace Vijay

11, Mrs, Ananma Sunny

12, Mrs, Saji Thanna

13, Mrs, Alliamma varg,

14, Mr, Manju Purrossa

15, Mr, Sunil James

16, Mr, Cyril Thomas

17, Mr, Jeewan (NGO)

8. Mr, Bhagwan singh (NGO)
/19. Mr., shajan Mathew (NGO)
20, Mr, Prince Josep(NGO)
/1.- Mr, Jibhi Jasab(NGE)

I,C Nursing  8,00AM to 3,00 PM
' B.T.WARDg20 Cell B8,00AM to 2,00 PM

avevarer e *dC
T.B. Ward —d& .
S—, T} ' T,
Med, ¢ 12 aell do. '
—...-dc. dc:
ortho/surgery A0
casualty- do
Hot's RS, |, S —
rLeave Reserve SRS, T, B
DAC (NGO) ——, T, S
Medsl2 Celld 2,00PM to 8,00PM
ortho/surgery JEGHPERY, |, WS
DAC (0erer
T.B./S.T.ozo CEJ.J. o —dc
Casualty Ao
I.PDe 8,00 PM to 8,00AM
Casual ty .o.—-d-Oa_a-_--——u--—— v

on Leave -

Central Jail NO,«d

1, Mrs, Sharly Binny

"2, Miss Holg Kutty

3, Mrs. L.Sher singh (NGO)

4, Miss Bindu (NGO) -4

6., Mr, Jalson soseph (NGO)
7, Mr, Saju Avraham (NGO)

central Jail No,2 FemaleAvard
1,Mrs. Santosh Arora, DOT'S
2,Mra, Suja Mathew,
3, Mrs, Sudesh (KGO)
. Mrs, Ratana Madhav({RGO)
5, Mrs, Bablita (NGO) -

\ . Central Jail No.5
Y % FEs. Anita Arora.

2, Mr, Ramash Tikkoo,
3., Mr. Bobb pagkal,
4,Mx, BRau NGO)

5,Mr, Deepu verghano (NGO)
/ 6,11r,Thomos K,James ({NGO)

copy to 3=

" 80/
( DR.S.P.BWA) ’
RESIDENT MEDICAL OFFICER,
CENTRAL JAXL HOSPITAL,
TIRAR; NEW DEIHI.

0 I S .H,0.«CJH, Pamale ward,CJed,CeJe5, .
02, Official concerned through respective Bmo's,

03, Duty rpstmr file,

B asb e
Luolerdy
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- QFELS2 OF THE R.M,0.,CENTRAL JATL HO3PITAL TIHAR ¢ MEW DILHI,

No, F, 3/RMO/CJH/99/ 215 2_"442” Dated; - ?5 777/0(7

Duty Roster of Staff Nurses for the month of- uun“ ian

PR SR
to *111 further orderS°WITH dmmdate effect, "

Sr.tir., - folciiﬂ___~ "’\C‘-.w_rl:‘r_ Place
21, Mr, drejesh_TiWari,I/c Nursing, Central Jail Hospical
02. Mr. G.S. 'Pandey, Central Jail Hospital
03. Miss Reeta Rani ——— e e e e A0
04, Mr.Jomon John C e A0~
05 Mro Cyril Thoms — __l..____ AOmmm e
%6 Mr. Manju Punnoose = oee—eeoo__ QO el
7, Mr, Roymon Joseph L ____.___ oo NREREE
o€, Miss Kavita Vohra — = wmcee—e____ AOmm—mm e
0¢ Miss Ch itall fr e —— e go_______~
10 Misz Y INTT ) P - S
11 Miss MollJ ‘i( & N R Y Y
12 " Miss Renu Bala ____________ A m oo
13 Mrs. Justy Mol  ___________ AOmm e
14. Mrs. Reena Kumari Rt T LY o M
1= ‘Mr. Sunil Jams 0 __________ AOm e e
le, Miss Rajeshwari ~  _______ = A0 e
ﬁ\ 1= Mrs. Suja Methew  _________ ACmmm e
1., Mrs. Shiny Jose ——————— AOm e
10, Mr, Prince JOsSEDP(N,G. 0, ) e AO=m e
N, Mr. Hans Raj (N.G.O.) i A0 e
SRR Mr, Jeewan Thomas (N.G.C.) R T R Y; o I
22, Mr. Shaju Abreban (N.G.0,)  wcoceee___ o Lo SN
23. Hoo Jiby Jacab(Ne$5,0.) ccceoo oo dOwm e
24, Mr, Jagsan Joseph(N.G.O.) -------- QOmmme e
25, Mr, Binu (N.G. 0.) e [ [ TP
S5, Mrs, ‘Rosammga P T (NeB.0.) momeme o Vo YU
2 ge M, Alldmas Ve, (g g ooy SR —
™\ - 43, Mr. SnaJan Mathew(N GeOu) smcm (o 1o S
29, Mr Sh j1 Michal(N.G.0,) -__-'_.._dg__ _________ NI \ :
Su au CN Go) i zz==-s Sn Szt NN S
,NTRAL JAIL —l P, Nard CENT RAL JAIL NO-4 /11, I.Room
—and D, AC. —
*1l. Mrs. Santosh Arora, 0l. Mrs. Kavita R Rani
(2, Miss. Rakh1/ ;J e 2, Mrs, Sherly Biny
3. Ming %“M gu MO§ Mrs. Regi Thomas
4, Mr's‘, Sudesh (y, g, 0. ) 04. Mrs,L, Sher Singh(N,G, 0,0
5B, Mrs., Ratna Macdhaw (x 5. 6. 05. Mr. Sbhan Lal(n. G.0.)
J6. Miss Babita (N.G.c,) . 06, Mr, Deepu \ﬂrcfeae( N.G.O.)
- _ 07, Miss Geeta(if.G. ) \
(s, Mr.Surbeer Singh. (H.G.C.)

09, Mr,Shivji Mdngd*.(».G.O.)

6. M4 deu(u 6 0J
«...Ccontd, .2
QHMM (I Aaut/id
Suolerh
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CENTRAL -JAIL NO,-5.

--\—_\-

. \ i ".r T‘*‘ IR RN /AN "" '__-.
SR e 2

FORJRCIN

\ 9 -
01, Mrs °An1% Wity “ﬂ;gk,_ﬁ WS
ozr--&bJ..ﬁug‘ﬂw,agno*vbu*o

L

( st/ 0
03, Mr,s. Anamma Sunny
04. Bob¥\Pa§kal

08 -"Mf Ramesh Kr, Tickkoo
06. Mr, Thomas K, Jams(N.G.0,)
“ntCr- Travi-ug DLEHS ﬁftynorfer
is Chncélled,_

RES&DBNT Q@ Af 5%“£u“?,

RAL Ja IL HOSPITAL,
TI}nR : NEW DELHI,

No, F. 5/RMO/CJH/99 / : . Dated;-
Copy to;- '
0l.  all sMO's,

02. a11 sco's
< 03.  The D.s.(Medical) ., .

04, All Officical ConCerqéd through respective SMO' s,

. Np
. ) SDPEI . M/;Zkﬁ\
oo i \ o
e ' ( DR. aRUNA JAIN )
_ RESIDE\T MEDICAL OFFICER,
e CENTRAL JAIL HOSPITAL,,
e - - TIHAR : NEW DELHI.

-~ /&%2: éji:é‘__.lzjgguié.

"SH g
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3 i s iOY He@leTee TRNIRAL J%IL HOY LV AL ‘..‘.I_x ARy BUS DelHI, =
N S e (1’)4/ <1?_/27/7(_\ _ Dutaile / /z 7/

!.

aty Restor of Staff Nursea peating in Canteal Jail
Hoagital €or the =onth of Bac,'2% ¢to till Further orderg,

EhRATHG THOHANGY ¢ 3, Boac ol TIN: _1

Morning . ‘ Ew:'s.!.m; . lr;}':t'

{ 82X o 2% ) _' { 20M€ooFN | ( 8l to 8n2 )
Cagulty L/C m-a. Rouna Kunazd Mr., Joovaen tir. 8. Abrshaxn
. B8. Joene Rend Hre 8¢ Mathow (Yu;“ﬂro 3. Bickel (L. 1)
Arne Ae Verchsese (L.R)
Malicine 1€ Np, Maly Mutty Hre wz Troxaas L BERARE, HARD 4 ;-% ,
* Mg, Reou Dala 51.,}13{:9 _ Hr, Jelonn a

12 Yold '

Ortho, ! IA Justy Mol He. danin Paanooss |
- Burgary HMp, Rajeaimeri Tal 33T, e‘-"o

: Ta.ad:‘ﬂp I/C-1Mias Chaitald My, Roymen Jouord. eJﬂEQ Yard Cell
H r. Jagerd

B, Te WM LT Hp, 62.3. Pm‘:&ay Mre Jesesn John
+20 Cell Mo, Mman Haj '

-

a.’mh’-’. a3 Nra, Sudn Sude ¥re Sunil Jemes (L/R Corvley)
Hisn, Saivin

LOI8 = Mrse Sitny Jeso
9’*!1. ¥¢.01X= ft‘.‘ KL N

"’)ﬁ'\"’!}!‘.ﬂ.‘:{)ﬁ?&» 5012950 12012099, 10417499, 29,1209, 26,1299

Rais :
S sz Caﬂ WSM, M/, take leave, The t4%7 on L.R, of that
e lf‘ b 11‘ k@b“' ﬁtxr f‘i.ﬂ/‘e hufko
032, 3/C 0f 2ld vards un avall wokly eff an &mdgy/Mollday,.
$ind in Coursd of rospitiive Jerd will - sake -saakl-: ofF? on
Monday/following days in exse of | halt 3wy,
Gle 38, i, afrmypo-m wil)l take weakly offaw
MonRaveCasualty, Tuesday.XRedicine, nednrwiay.m fhn/’«\:rgmv
‘l'un'*s Anye3e TeWardfR2eCald, - Pridayafe 3. WaRD, Saturdayeinl,
3L e dg 11 .-.vw/’%».wf‘. 13 porneiteed without Muty 2¥jugtment and prioy
' coemizaice 1n w"ifmq. ‘ Lﬂ<

1

Voo l . SEH I L L\ LR
- Coivmlo ot gt T AL
TYHAR ¢ el DENY

= E3% o - '. )
fg'!.. ‘”h.g;"kasi.&mnt Mgdical Cfficer, Centra) Jsil Hespltal,
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OE&I E OF E M C J HOSP TIH EW D I )

No, SMD/COH/99/8179 Datedsw 1.12,399

Duty Roster of Staff Nurses Posting in Central Jail
Hospital for the month of Deg,'99 to till further orders,

NURSING INCHARGE SH, BRAJESH TIWARX

: Mornin , " Evening Night,
(8AM to 3PM - (@ PM to 9 PM) (BPMgo'BAM)
Casulty I/C Mrs.Renna Kumari Mr,Jeecvan Mr, S, Abrsham
Ms.Reena Rani Mr,84Mathew(L,R) Mr, S, Nichel(L.R)
Mrs,A.Varghese(L,R) . o .
Medicine I/ Ms,Naly Kutty Mr,C, Thomas G WARD ¢ 12
& Ms, Renu Bala GENERAL WARD Mr, Jalson Ce
ortho,sl/s Justy Mol Mr.Manju Punnose

surgery Ms, Rajeshwari T,B.48.T¢ $20

T.B.W I, Miss Chaitald Mr, Royman Joseph Ward ward ‘Cell
. ., P, JOSE

S.Te WARD I Mr, G.S.Pandey Mr, Joman John
+ 20 Cel)l Mr, Hans Raj

D,A.C, I/C Mrs.,S5uja Sabu ME,Sunil James (L/R Casulty)
_ Miss, Salvia , _
PoTS Mrs. Shiny Joge !
Ms, Kavita vachers

SUNDAY HOLIDAY ;= 5.12,99, 12.12,99, 19,12,99, 25,12,99, 26,12,99

NOTE{ ' ,| 4

0l 1In case shy/sm, M/, take leave, The staff on L,R, of that

shift till look after his/her uork,

02, I/ of al) wards will avail weekly off on sunday/foliday,
IInd in Commad of respective ward will take weekly off on
Monday/following days in case of holiday, :

03 Slon/ R LT v e et e <Orth

asu 8 L 8 o) e

& tas20ceil; Priceych Zaturdagebag. Y

Monda
Thurs y-B,T.Ward L daYye +BeoWard, ,

04, KO leave,c,0£f is permitted without duty adjustment and prior
permission in writing, '

™ | sd/m
11412499
SENIOR MEDICAL, OFFICER
CENTRAL JAIL HOSPITAL W
. TIHARy NEW DEIHI,
copy to g | : ‘
0l, The Reslident Medical Officer, Central Jai) Hospital,
02, The A.S.{Mpdinl) , Central Jail Hospital, ,

03, Notice Board/Roster File.
04, Incharge Mursing,

WVHW " WW\ :
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———-—-—_—__-—--————-——.————————-.._._—.__———————-——

L S/0ceiiiiiiinn.
et secseen e R/o.........,.............. have working as
volunteer..............;........... on the following days.
I havelincurred expénditure on conveyance by Taxi/Aute
Rickshaw; for the distance,..,..K.M. which mgy\reimbursed

to me. , _
s.MNO, DATE CF DUTY TIMINGS ACTUUAL FARE REMARKS
7 PERFORMED . PAID IF ANY

SIGNATURE OF CLAIMENT
(To be filled in by RMO/SMOs and SCJ/DSJs unlv)

Claim verfied 3o o (..{....Days).

The dates and timinas mentioned above have been checked

form Register Ne. 16—A..

N ' SIGNATURE OF VEQIFVING

——---——--————-———-.—_'———--——4_——-————.-—————-———---——-—-“~v---—_———

ADMINISTRATIVZ OFFICER
PRISCNS HEAD QUARNTER : DELMI

Dt eylss + W%.
Suolseh
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| BolreS

OF THE Ro}.0,, CENTRAL JAXL HOSPITAL R
/IRQ/CIN/2070/ Dateds-

SERER

The following Staff Rurses(HIR) are heredby transferred
Vesefe 18,07.2000.

S8.io. Nane of Official From To

03, Mxs, Allismmg Verghes{Ma0) =3 Hogpe CJw8
\/ﬁ. Mrs. Bosema(RGO)  ° C3=3 Hosp.  CJ=83
03. Mrs, Sudssh(Nao) : CI=SA CF=3 Hogpe
\%’ 04. MNrs, Mmena Sunny(yeqular) GCJe$ 3 =3 Hosp,
RN o |
\% This is for strict eompliance. |
AN % ’ : \
AN

RESIDINT MEIDICAL CFFICBR
CENTRAL JAIL HOSPITAL
TIHAR s NEW DRLHI,

Bo o FiS/MO/OI/2000/ 225 Datods- | / 724
Sepy.go.t=, |

01. The 57 No.3,$ and Geis
02. The n.’.“ Ke.8,6-0 ond Nexpital. _

\ 03, Official concerned.
. o {\f/
\j%\‘%ﬂ
“) ) \"‘,

04, 2/C Ruxsing,
( DR, ARUNA JAENM )

RESIERNT HEDICAL OFPPICER
CENTRAL JAIL HOSPITAL
TIHAR 3y ¥WEW DELHI,

( DR, ARIRIA JAYM ) -

g -?Z/_g-”? o d

————

A




Afitcy carcful C consigcretion of &ll GEpECtS'Of Vi

chc uovt. that the nursing

CasSEe Lt Has beun ae vided by
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’ |
=] i
frcck or salwar ‘ \ ' .
to comply with the 1ns+actlon3 will autract the prO\ isione
o el SiCandnin. Ve, no 04 end rendel tae\defeuli .
St L e Lo ddsciplin Lotion & wmEDN ; : T P
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OFFICE OF - THE ReM.O. CENTRAL JAIL HPITAL
HOSPITAL TIHAR ¢ NEW DELHI.

Ref.Mos F.5/RMO/CIH/96/7033.t0 47 Dated ¢

"ORDER

After carefl consideration of all aspects

of the case. It has been decided by the Gowts that

 the nursing personnel in the Central Government

Hospitals while on duty, shall wear only white uniforms
in the form of frock or salwar Kameegz or Saree with
Bhouse and failure to comply with the instructions will

attract the provisions of the C.C.S.{Conduct) Rules, 1964

and render the defaulter liable to discplinary action

paért from the proportionate deduction of uniform

allowance and. washing allowances Male nurse also be wmaxwk

wearwhite uniform of nurses as usual.

| Sd/=
( Dr. SeP.Barua)R.M.0,
C entralJail Hospital

. New Delhi
- No.F.5/RMO/CTH/96 /703340 47 Dated 27.11.96
Copy to:
"l . All the nurses for strict compliances,
2  PA to IG(P) for informatio
2 ' PA to DIG(P) for information.
. AN
Sd/-
( Dr ® Sn P.B‘var !‘Ja)
R.Me O,
Central Jail Hospital
N D i °
True copy éw e}hl
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DR.S.P, Barua,
ReMeOo - Dated 264¢5.98.

'EXPEBIENCE CERTIFICATE

( TO WHOM IT MAY CONCERN)

This is to certify that Mrs. Sudesh,Staff Nurse
has been working as a Non Govteofficial in the Central Jail
Hospital,Tihar,New Delhi since llth,July, 1996 to till
date and drawing Rs.4500/- for her daily night duty.

' She provides her service to the prisoner patients

to our full satisfaction.
She bears a good moral character

I wish her every success in life.

Sd/-

Dr. Se Po Bnrua CMO
Resident Medical Officer,
Central Jail Hospital
Tihar, New Delhi=110064

Compared with original experience
Certificate.

Sd/;

True copy




| GOVT 'OF N.C.T. OF DELHI

Q ~ TIHAR JAIL COMPLEX
NEW DELHI - 110064

HEALTH CARE CAMP, TIHAR

(ﬂerttftnate of gRetngnttmn
This certtflcatc isa warded to.............. Swmﬂmw .................

appreciation of services rendered oft........covveveverere BN NEMMLINRL ... rerres ‘
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B --GOVT OF N. c T. OF DELHI

”'TIHAR JAIL COMPLEX
'NEW DELHI - 110064

o HEALTH CARE CAMP, TIHAR

(’Ierhfttafe of gﬁemgnthnrt

’Zﬁzs cer tftatc isa uan{ec{to ........... Bd‘}nldwmd-— J.oﬁ%

N appreciation of seruices z{ ed on
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Wit
........

GOVT. OF N.C.T. OF DELHI

TIHAR JAIL COMPLEX
NEW DELHI - 110064

HEALTH CARE CAMP, TIHAR

Wertificate of Recognition

i e T

ADDL. D.G. (PRISONS)

| R
D.I.G. (PRISGNSY”

R.M.O. (PRISONS)
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@OVT. OF N.C. T OF DELHI

- NEW DELH! - 110064
'HEALTH CARE CAMP, TIHAR

Certificate of Wecognirion

7TIL urtlll(dtt is ar uardui 10, Awmmw V A% 4. A0 4 o A0

R.M.O. (PRISONS)

(0\) (M.ﬂ— ;\; './-:.:..’:__i | J \N

Q N [HAR JAIL COMPLEX o %
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL = .C;v

PRINCIPAL BENCH, NEW DELHI
0.A NO.1560/2000
IN THE MATTER. OF:

, . .
| B , ' - ’
’ o Mrs. Sudesh and others o : APPLICANT

j" | (THROUGH Sh.S.N.Gupta ADV.)
VERSUS

Union of India & OTHERS | o | ' RESPONDENTS

.(THROUGH_VIJAY\PANDITA'ADV.)

N . REPLY ON BEHALF OF RESPONDENTS

\
! ~© - MOST RESPECTFULLY SHOWETH:

PRELIMINARY OBJECTIORS: L
1. That the OA is not maintainable ip vigy of 'thé Taet

' that a similar and identical OA no. 55/2000 R.P.Singh




and others Vs. Union of India, praying for similar

‘reliefs was dissmiséed by this Hon’ble Court on

16/8/200b. <Thérefore, the present’lo.A. has ‘to be
dismissed on this ground alone. A copy of the
judgement dated 16/8/200b in OA no. 55/2000 is annexed
herewith as Annexure R-1. |

That this Hon’ble Court has no. jurisdiction as the

applicants do not come within the definition of Govt.

Employees. As the applicats are rendering their

services in jail hospital on voluntary basis and are

being paid only conveyance charges.

PARAWISE REPLY:
j
In reply to para 1A it is submitted that in The
request of the applicant is untenable as his-
services were being utilized in Central Jail in
the éapacity of N G O apd for  each visit
conveyancé ' chargeé only were being paid.
Therefore,therg is no question of granting him

the status of regular employee.

/(/ | .




2
3

J

/s
4(1)
4(2)

o3

In reply to para 2 it 'is submitted that this

‘Hon'ble Court has no jurisdiction as submitted in

preliminary objections no.2.

In reply to para 3 it is submitted that, the

- applicant may be put to strict proof to prove'the

same.

In the 'reply to para it is submitted that, there

is no denying the fact that being a citizen of

Inida, the applicant is entitled to - the

-protection of fundamental rights granted under

the constitution of 1India, the applicant is

'entitled under the constitution of India.

In vreply >to"para it is submitted that, The
averment made in this para are forcefully denied
as the Jéill Administration never appointed the
applicants in Central Jail égéinst any sanctioned
péét instead they voluﬁteered their\services in
Central Jail ih the:gapacity of NGOs, for which
only conveyance charges have been disbprsed; It

is true that interview were held but that was an.




L

1(3)

4(4)

4(9)

4(6) -

exercise to check the  antecedents of the

applicants ‘as’ Central Jail is a very sensitive

department.

In reply to this para it is submitted that, it is
reiterated that the applicants rendered their
servicés in Central Jail Hospital on voluntary
basis & as' N G 0 for which they were paid only

‘

conveyance charges.

In repiy to this para it is submitted that, the

claim 4 made by the applicants in this pafa is

totally baseless and thus denied - as no such

promise was ever made.

In reply to this para it is submitted that,it is

‘stated that  the - applicants have . themselves

conceaeded the fact- that they only received

) '- 'l} ]
.conveyance charges for their services in Central

Jaii Hospital which they rendered voluntarily. -

In reply td this para it is -submitted that, The
claim made in this para by the applicant is

totally baseless thus denied.
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4(7)tod4(9)In reply to this para it is submitted that, It
has already been informed in reply to above para

that only conveyance charges have been paid to -

the applicants.

4(10) . In reply to this para it is reiteréted that
since the applicants were being only conveyance

charges, the applicability of 5 pay Commission

L

to them is totally out of question.

4(11) In reply to this para it is submitted that, it is
: }

true that a number -of paramedical posts are lying

vacant in Central Jail hospital ~ but the

recruitment for these posts is done by D.H.S.

4(12) In reply to ‘this 'para,it is stated £hat the

services ,of the applicants . who volunteered

Mﬁ( .themselves as N G O against the payment of
' conveyance charges only, were utilized in

different 'qisﬁensaries & hospitals of Central

Jail as per reguirement.

A

A
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4(13)
4(14)
' 4(15)
5.
[
Y

| Gh

In reply to this para it is submitted that, No

comments are called for.

In reply to this para it is submitted that,
experience certificates have been issued on
request clearly indicating therein the status of

the worker.

In reply to this para it is submitted tﬁat, As we
has been stated in reply to earlier_paras, the
paramedical posts in central jail hospital aré
filled by the D.H.S.

In reply to this para it is submitféd that, The .
applicant _have‘no ground to seek any relief from
the Hon’ble tribunal as they volunteered their
services as NGO | for which only conveyance

charges have been disbursed.

In reply to this para it is submitted that, the
applicants may be put to strict proof to prové-

the same.
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In reply to this para it is submitted that, the

contents of which are within the knowledge of the

applicanté only and it is further submitted that

.the applicants may be put to strict proof to

prove the same.

In reply to this para it is submitted that; The
applicant have no cause of action/even a Prima
Facie case to seek‘any relief from the Hon'blé
tribunal as they: volunteered their -services as
NGO for which only conveyance charges have been
disbursed and in view of preliminary obiections

the OA has to be dismissed in limine.

In reply to this para it is submitted that,
Applicant are also not -entitled to any ‘interim
relief in view of reply to para 5 & 8 above and

Preliminary objections.

In reply to this para it is submitted - that ,No

comments are called for.




11-1z2 -  In reply to these paras it is submitted that, No

comments are called for. é;é?/

i \

_ ,é%;wvwﬁ o
KESPOHEDERT

THROUGH - :
Wrﬂ\ ‘_
7j o . _ [VIJAY PANDITA] :
Advocate for respondents
VERIFICATION:
I, S-S Hewik RGP, T~y Job working as

Delhi-do hereby verify the contents of the above reply
which are true and correct on the basis of my knowledge
derived from the official records. and the legal submission .
are beliéved\to be true and correct as per the legal advice
received. | - ' '

1 th Deeonbi

Verified at New Delhi on this)3...day of NOVEMBER 2000.

A&'\

e

RESPONDENT
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this the 16th day of Augus

New Dalhji

Justice V. Rajagopala Reddy
. Shanta Shastry, Member {Admnv)
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R/0 Flat Mo, 48, Sanjay Enclave
Qpp. G.T.K. Deput
Dethi~u3

2. Pramod fumar Gupta,
S/ 8h, J.C. Gupta
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By Justice V. Rajagopala Reddy: ;

Heard . the learned counsel! for the dppll ant~ and

the respondents. With the consent of the parties, the_OA is

disposed of, on merits, finally.

2. The applicants waere working in the !Ashiana’

b |
which was a Qrug De-Addiction Centre set up in the Central
. ‘ . ‘
Jail, ag a non-Governmental organisation run by the . lndian

. — ——
Council of Education, Mew Dellhi. It was stated that the

said Centlre has besn taksn over by the Jail Administration,

Centra! Jaj!, Tihar, respondent Ho, 2 in 1997 and the :zame

was re-namsd as Dvug De-Addiction Centre, Central Jail Ne.4,

g . . . 4
Cihar, Hew Delhi. It was placed under the direct control
T 7 i e ——

and ‘supervis on aof & Senior Madic cal Offac r who in turn was

(_,.-‘—- o - ————— o ——. -
the Resident Mquual Otrle‘ u?hﬁ““‘"~ir*7**TTh3r*"~—-~\\S

e e e

Tha grisvance of ths applicants in this case
13 .- that - they were ot paid properlykyby the second

: N :7 '
respondent, The 0,A. is, therefore, filed to direct the

sy
Yas

respendents to pregare a sch ne according the status of the
Sovernment servants to the applicants and fix proper  pay

scalas to them.

4, The za\ﬁ“ndﬂnfo ill ﬂ a counter-affidavit

_tatth ihdt thu applxuauta ar Hut Governme: servants and

S
hence the OA_ is not mdoutalnable They are neither

L T pmeae

app\lnged by thﬂ Uricn of lndeJpp the Lieuts nant Govsrhor

';ﬁf D"il- Th ars h:y Vo IJther“ in thﬂ zg;wl::ll-n
: ) e . o — e R ey, o - T e — - -
Mik.nu 2% & ncn~GGVuthunt O:dunr*aklcn in 'Ash:ana . It

W““ “t tuu thﬁ’ thﬂ? are ‘trPJ pajd umnvm'anrg thrge~ az

RS Lt
.. e e et e et e . 4t 8 Ao i PP Bomcn i 43 oo

'they had volunlesrsd to da wOrk in Jait. Hence, it is also
Sl _ I
/
-
/
7
3 S

-~

-
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contended by the learnsd counsel for the respondenta that‘i%/(

they are not ehtitl _tpg4aguovd|ng status of Govnrnment

ervaht and fc rgranting any r@lxe, -4¢_prayed for in the o0A.

5, We- have considered the arguments of the

!éarned counsel! . Admittedly, the applicants are members of
T — -~

a2 voluntary erganisation. The learned couns el for the

r-—" - ’ - ]
applxcantB; also adm:tﬁ that they were not appcocinted gags

Governmenl servants either by the Union Government or by the

NCT of Deihi. Evan assuming that the applicants' case ig
“ﬁ—_———-——.——_—-—-—_’ . . :
carract  that  jt has bean supervised by the Tihar Janl _jn

e e e et e 1 e s '..: i e

the absance of gn, Ordt' of merger of the béPVlbea of\ the

——

e e AT i i e e o e, g -

Tt o i pm e

applicants  jpta Govuxwmeqf sarvige or any appointment

) o S Y yr"eﬂuwau{;“ e e e -
ordetrsy ﬁ']u deTlC&Ht~ wawnut be -axd tu be Cuvernmunt
selvants, nor can they k any dlre;tton fur aCLDPdlng the

status  of the GLV&IanHt servants. No materijal is placed

before us  for the c!a}m that they should be treated a

s -
SR N S : ———— //
Government 2arvants. in the circumstances, the QA fails afd
e S - \
is aCCC!dngf; d:~m155 2 No cests .
(Smt. Shanta Shastiry) (v RaJaJupaza Radd>)
Member (Admny) Vice-Chairman (J)
. /‘" C/ )
! San ! C’// /
i AVs
N } é// P
1
Gavmeat, i L] <
N, AV
Y
R
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I¥ THE CENTRAL ADMINISTRATIVE TRIBUNMNAL
PRINCIFAL. BENCH:; NEW DELHI.
O.A:No. 1536872006
in the matter ofi-

Mres.Sudesh and  obhere:.ecssacseasemnplicants

Veraus

Union of India and otherS:esseses 0 Respondents

INDEHX

i-—.

£.Mo. Farticulars Fages C.Fes

1 Rejoinder on behalf of
the applicants to the
renly filed on behalf
of the respondents. 1

—
[

Delhi \YN(\W\«AuAi:ﬁi}}::i::é;:;;;;w»”“”x/

Datedy-23 .81 ., 2061 (S.N.Bupta) & (Banjay Eumar)
Advocates

24Z2 . Lawvers' Chambers
Civil Wing, |
Tis Hazari Courts, ‘
Delhi-1100684




IN THE CENTRAL ADMINISTRATIVE TRIBLUMAL =
FRINCIPAL. BERNCH:; MER DELHI.

. A:-No. 156872003

In the matter ofo-

Mre.Budesh and others. s e Applicants

Versus

Union of India and others....a..0.0.Respondent

Rejoinder on  behalf of the
anplirarLs o the reply filed
Lf of the respondents.

MDST RESPECTFULLY SHOWETH

REFLY TO FRELIMINARY ORJECTIONS

I Fara) of the preliminary objections is  wrong

and denied. It is denied that the 0.4. is not

maintainable in view of the order pazsed in  0A

No. 3372000 (F.F.8ingh v. Uoion of Indis). It is
denied that the present 0.8. is similar to the
O.A. which has been dismizsed vide judoment dated
16.8.2000 in 0A No.35/2008. It is submitted +that
i 08 No 152000 the applicants who were before

the Hon'ble couwrt were employed with Ashiana, a

Dirug De—addiction Centre st L2 vy

o

non-governmental organisation and they were not




employved or interviewesd by the respondents as  bas
peen done in the present case. Im the present
case the applicants were emploved after individual
was interviewed By the respondents through 800
and then were posted in the hospitals against  the
vacanciss existing at that time. Therefors, it is
wireang o allege that the present 08 is liable +to
he  dismissed on the basie of 08 No.S35/2080, as

alleged by the respondentis.

e Fara £ of the preliminary objections is wrong

and denied. It is denied that the Hon ble court

has no jurdisdiction s the applicants do not  come
within the definition u$‘Emvernment enplovess. [t
ig  submitted that the applicanits are temporary
smplovess  oar dail% wagers, who werse emploved by
the respondents after interviews and  thus  they
have dabtained the status of temporary emplovees
and they, therefors, moved the present U068 for  the
regularisation of their services as the vacancies
gxist  with the respondent as  has  been rightly
admitted by the respondents in para 4.11 of ths
counter affidavit. In s similarly situated case,
as  in  the present case, the Frincipal Bench of

Caloutta in 08 No.l@/8&6 (Sumir Kumar Mukherise

Xy

deneral Mangoer .

ATR 198& (2) CAT 7, it—was held that the emplovees

whoy  were engaged voluntarily to help the FRailway




X

soployvees and they put thelir services efficientl

e

and  had worked more than 365 davs  with oy}

o

Railways, tneretore, cannot be thrown ot and they

werre considered to be Raillway smplovess., Zimi

frasd

&

o~

view was taken by ths SBuprems Court in Dhiirendra

Chamnli and another vnlﬁgggg of L., (1984) 1
.00 637, It was held by the Hon'ble Supreme
Cowrt  that casusl workers on daily wages basis
pertorming the same dutiea as performed by regular

ol

=3 IV emploveses against sanctioned posts
entitled to the salary and conditions of service
at  par with the regular workers, Theraefore,
applying  the principles of the itwo Jjudgments
raeterred  hersinabove, the applicants are  egually
situated and are thus entitied to be regularized,
a8 has bean.mrayed in the O~

REJOINDER ON HERITSH

1. That the contents of para 1 of the

HY

raply  are

wrong and denied and the contents of para 1 of the

2

pplication under Section 19 of the Administrative

Tribunal Act, 1925 are reiterated as correct. it

{ust
i
-y

dended that the spplicants are M.G.0s. It is
denied that the applicants are not entitled to

the  reli

:'1

=t . as hasn

1

been prayved in the [0.4. Thie

respondents bhave filed the reply by twisting the




e That the contents of para 3 of the repl

facts of the case. The services of the applicants
mave been utilised as of the regular enplovess and
camatlague has been made by the respondents and a

wromg label has Deen put that the applicants are

it
Ui

M.lG.0s., Tthough they are temporary emplovees,

has been emploved after regular interview.

2 That the contents of para 2 of the reply areg

wrong and denied and the contents of para 2 of the

application wnder Section 19 of the Administrative

.x.
Il

Tribunal Act, 1985 are reiterated as correct. It
iz denied that this o kile Tribunal has  no

duwrisdiction. -

wrrong and denied and the contents of para 3 of the
application under Section 19 of the Administrative
Tribunal Act, 1985 are reiterated as correct.

4.1 Para 4.1 needs reply a8 nas been  admitied

.
c

by the respondents.

4.2 That the contents of para 4.2 of the reply

a ok [

are wrong and denied and the contents of para 4.2

of  the application wunder  Section

¥ of the

Administrative Tribumal Act, 1985 are reiterated
T

ag correct. It is denied that the applicants are

M.G.Os. The respondents have admitited in  thi

4




DEIa that +theg applican

However, by twisting the

that applicants were inte
anticidents,

department. The applican

the R.M.0. doly authorised

wight from that date o

performing their duties as

respondents

atatf, as par

which has been  admitted

Fereidit.

4.% That the contents of

-

P

contrary Lo what ha

2 of the Adminid

denied esxcept

g Edr . The respondents

applicants are

pErformin

Roster. figain by twistin
filed that the applic

voluntesrs basis as N.G.0s

done by the respondents.

4.4 That the contents of

are wrong and denied and T

of the aspplication unde

il

faolts,

&

fm WeEre

it hFas

o

rviewed

e were

nwards they

from time to time along with

by hhe

-5

ara 4.3% of

B

been stated application

astrative Tribu

o the

have admittsd

g duties as
g facts, reply

ants are

=

para 4.4 of

e contents of

v 1%

E_.':

check

interviewsd
respondents
have

to them by

in3

avdmission

W

interviewsd.

e

théir

3

ensitive

by

8]

el

m

¥

reguiar

the Roster maintained by the R.M.0.,

respondents

e reply

uirpder
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& Tok A
made
that the
per the

has  been

king ]y

which is & camatlague

ez

para

of




Administrative Tribunal Act, 1985 are reiterated

as correct.

4.5 That th

r

2 contents of para 4.3 of he  reply

are wrong and denied and the contents of para 4.5

of  the appl

af the

_
-5

ication  wunder Section

Administrative Tribunal Act, 1985 arse reiterated

as correct.

are wrong and

of the apnpl

t.h That the contents of para 4.6 of the reply

denied and the contents of para 4.6

ication under Section 19 nf e

Administrative Tribumal Act, 1985 are reiterated

K correct.

It is submitted that neo specific

denial to the facts mentiorned in para 4.4 have

bean denied by the respondents and, therefore, the

facts specifically stated desmed to be admitted.

4.7 ta 4.9,

4.9 of the

contents of

That the contents of paras 4.7 to
reply are wrong and denied and the

paras 4.7 to 4.9 of the application

under Section 19 of the Administrative Tribupnal

AT 198

are  rel

I3

ey

o

ted as corract, The

respondents have not denied to the facts mentioned

in paras 4.7
application

respondents.

that the applicants have been patd convevance

to 4.9, therefores acts stated in
are deemsd to be admitted by the

The respondents have only  sentioned

£




e

charges except that every thing stands accepted by

he respondents.

4,18 That the contents of para 4,180 of the reply
are wrong and denied and the contents of para 4.10
of  the application wander Section 19 of the
Administrative Tribunal Act, 1985 are reiterated
as  correct. It is again submitted that the

respondents have not denied the factum placed in

this para. Therefore, the contents of para 4.19

are deemed to be admittied.

4.11 That the contents of para 4.11 of the reply
are wrong and denied and the contents of para 4.11
o€ the application under Sscition 12 of the
Administrative Tribunal Act,; 1983 are reiterated

as correct. It is submitted that vacant posts arse

lying as mentioned by the applicants. Fosition
has heen admitted by the respondents. Gince thera
are  vacant posts existing with the respondents,

the applicants. therefore, are entitled to  have

4,17 That the contenits of para 4.12 of the reply
contrary to what has been sztated application under
Section 19 of the Administrative Tribunal Act.

1985 are denied except to the admission made

~od




herein. It is admitted by_the respondents that the
applicants  have even been transferred inter se
from onge Central Jail Hospital to another Central
dail Hospital and even orders have been passed for
the same post and transfer orders are also passed.
Even memog have besn issued to  the appli
his fact haE_nDt been denied by the respondents,

which erntitles ths applicants to get the relief

o]

from  the respondents becauss the applicants  bave

breen Wk ing Jjust like regular employees.
Therefore, it is wrong to allegs by the
responden that the applicants are N.G.Os.  and

volunteers. The applicants are under the command
of the respondents and, therefore, they have been
put to disciplinary provesdings by the
respondents.  Since the apn}1r4 ts are trexted as
temporary emplovess and 1+ they were volunteers or
N.G.O=z. then theres was no guestio of dssuing
memos to the applicants. There was no question of
issuing any orders for transfer etoc. This  itsels
proves  that there idis a camaflague put by the
respondents  in dealing with the applicants  in

Mand .

4.13% That the contents of para 4.1% are admitted
by the respondents, therefore, need no reply. it
has been admitted in this para that the applicants

arg working from the date shown in para 1. It is

8]




v

submitted by the respondents that the applicants
arg not given holidays and national il idays.,

This ditseld amounts to the admission on the part

H

o the respondents that - the applicants are
gntitled to the relief praved.
4.14 That the contents of para 4.14 of the reply

arg wrong and denied and the contents of para 4.14

[ay
Ryl

of the application undesr Section o f the
Administrative Tribunal Act; 1983 are reiterated

as correct,

4.15% That the contents of para 4.15 of the reply
are wrang and denied and the contents of para 4.15

section 19 of the

ot the application wunder &

Administrative Tribunal fAct, 1985 are reiterated

as correct.

[l

e That the comitents of pars O of the reply are
wrong and denied and the contents of para 5 of the

application under Section 1% of the Administrative

Tribunal Act,; 1985 are reiterated as correct.

£ That the contents of para & of the reply are
wrong and denied and the contents of para & of the
application under Section 19 of the Administrative

Tribunal Act, 1985 are reiterated as correct.




7 That the contents of para 7 of the reply neesd
ro renly.
. That the contents of para 8 of the renly are

wirong and denied and the contents of para 2 of the
application under Section 19 of the Administrative
Tribunal Act, 1785 are reiterated as correct. It
iz denisd that the applicants have no cause of
action. It is deniegd that the applicants even

have no orima faclie case o sesk relief from  this

Hom ble Tribunal. It i=s deniesd that the
applicants  are voluntesrs and are working as

NeG.Os. It has also already been submitited abhove

that the apolicants were taken into servic atter

i

they were duly interviewed by the FR.M.0. on behal$
o the respondents and weres posted o the
different hospitals in Central Jail and from  that
date Till date they are working and performing
their duties efficiently without any hindrance.
Even they have not been given any holiday and  the
apﬁlicants have been paid megre salary in the form
of conveyvance charges, which iz a camnaflague by
the respondents to dedsat their legiltimate claim

f the applicants, as the applicants are entitlied

¥

ter the relisf claimed in the petition. Therefore,
the sarvices of the applicants are liable to be

regularised with effect from the date they Joinesd

1@




duties.

% That the contents of para 9 of the reply are
wrong and denied and the contents of para 9 of the
application under Section 19 of the fAoministrative

Tribunal Act, 1985 are reiterated as correct.

In  view of the submissions made above and
moreso  the relief claimed in the application, it
ig respectfully submitted that the applicants have
obtained the status of & temporary employees and,

able to be

—
‘.—

therefora, their services are
reqularised as the vacancies uist, as admitted by
the respondentes in the reply. It iz, therefore,
praved that the services of the applicants bDe
regularissd with effect from the date they doined
with the respondents as shown in the table and

they be paid regular pay as being paid to the

regular employees. It is prayed ac cordingly. @/
N AM
Y/ ~N O .
AR
Ap &

: \
Delhi through =p@vV&,A/w§}”A/° . s ¢
B\ §§v@f&j )

abed:—23 .81 . 2081 {5.N.Bupta) & (Sanjay Fumar)
Advocates

E4T, Lawyers’ Phﬁmbera
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YERIFICATION

Mrs.Budesh,

i

apnlicant  RNo.

41

varity that the contents of paras

rejoinder on merits are brue and oor

ay

knowiedge whiile of paras 1 to 2

praliminary obiscitions are true o
received and belisved to bhe true.
pravear o | bile Tribunal.

Veritied at New Delhi on this

January , ZHERL.
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